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The applicant has filed this Revieuw Application

8/97 in OA

No.2175/896 which had béen decided by order

d 16th Gctober, 1996. We have seen the R.A. and also

d the

<

applicant. The main'grievance of the applicant

is that the impugned order dated 16th October, 1988 is

faulty as, according to him, the order of the respondents

-

dated 31.08.1995 does not Hisclose sufficient reasons, as

he

heen

7

himself

taken

has

suhmitted other documents ’mhich have not

intoe account. The Trihunal had referred to

contd., .. 27~




)

J

R.A,

the impugned order ‘Annexure 2V‘. After looking intao
the facts and circumstances of the case, the Trihunal
. .
had then ‘ceme to %2 conclusion that the application
did not have merit. This is a finding of theQTrihunal
which the applicgnt submits is subject +to” revieuw.
We are wunahle to agree with this contention as none
of the grounds for review of the order has heen made
out under Section 22/3f of the LAT /Prpcedure' Rules.
If the applicant is aggrieved that the arder is wrong
then the remedy lies elsewhere in appeal in accordance
with law and not in review application.' In the circum-

stances, the RA is dismissed. No costs.
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